ACT No. XLLV orF 1860.

Passep Y TR Lmgispative Councin or INpia,

( Received the assent of the GovernorsGeneral on the 6th. October 1860.)
{ ‘

oy

P R Ll

An Act for providing forthe exercise Yof certain powers by the Governor-
General during his ccbse%cé_ from his Couneil.

‘Waereas the Governor-General in% ‘ouncil has declared that it is expe-
dient that the Governor-Genersl should ' visit the North-
‘Western Provinees o ' the Presuiency of Fort William in
Bengal, and other parts of India; unaccompanied by any Member of his Coun-
cil ; It is enacted as follows :—— B

Presmble.

I. During the absence of t%e Ciévernor-General from his Council, 1t
shall be lawful for the Governor-General alone to exercige

3 ised . . .
bﬁ‘f,‘f&i‘gfgr‘f’(‘f:;fful all the powers which might be exercised by the Governor-

during his absence from ) T : o L : .
ol Qenefal in Council in every case in _which the said Go-

vernor-General may think it expedient to exercise those

powers.
I1. All powers vested in the vaerr%or-(}eneral in Council by any Act
Powers of the President 0f the Government of: India, may be lawfully exercised
in Council. . . .
. by the President in Council.

IIT  This Act shall commence h‘oné the day on which it shall be no-
Commencement and du-  tified, by an order published in the Official Gazette, that
ation of Aet. the Governor-General has quitted Caleutta for the pur-
pose of so proceeding as aforesaid, and shall not conlinue in force for a longer

period than three months.



